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SHRI P C. SETHI: As far as the
points raised by Shri Shri Chand Goyal are
concerned as per provisions of the Sixth
Schedule 10 the Constitution the Act did

not apply to these districts of Nagaland...
(Imterruprion).
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MR. DEPUTY-SPEAKEFR : No, no
How cun you intervene in the wmiddle of a
discussion T Onder pleasc,

SHRI P. C, SETHI : What I wanted to
say was this. The hon. Members Shri
Goyu! and Shri Jha rais:d several points
about the merits of the Bill. Whether there
are any loopholes or not, the only valid
point raised by Shri Goyal was as to why
Kohima and Mokokchung districts have
been included in this Bill. It was very
correct. In the Siath Schedule you will
find that these districts have been included
because they have become part of Nagaland.
That is why we have included this. Con-
stitutionally, the Bill is absolutely correct.
When we come to the discussiop of the Bill,
the merits of the case can be discussed.

MR. DEPUTY-SPEAKER : Now, the
question is :

“That lcave be granted to introduce

VAISAKH A 30,

1892 (SAKA) [ Amde.) Bill 234

a Bill further to amend the Central
Sales Tax Act, 1956."

The motion was adopted.

SHRI P. C. SETHI : Sir, I introduce*
the Bill.
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MR. DEPUTY-SPEAKER : I bave

said from the very beginning that let us
make all efforts to take it up.
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MR. DEPUTY SPEAKER : Kindly
listen to me. It is in the order paper and
it is for this House to decide. 1 only want
the cooperation of Shri Molahu Prasad,
Shri Madbu Limaye and Shri Tyagi to allow
this 80 that we can go through the business
as quickly as possible,
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SHRI OM PRAKASH TYAGI: I
support this,

MR. DEPUTY SPEAKER : 1 cannot
allow this,
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*Introduced with the recommendation of the President.
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MR, DEPUTY-S]’BA‘CBR How can
2 motion be moved ?
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MR, DEPUTY-SPEAKER : | am not
accepting this motion. Let us go on and
see what happens.

wy fomd: & 4 a% ¥ ax

WTq g7 &N ?

sit wo 10 faardt (¥faar) @ W
AT gEer Ad & A Nidifew w5l
WIWIG YT X &1 gag T g
| R

i} Wwg wwTw a1 A% W9 sEEer
ifoy, 7 Nasg ao ffow s #=
IM T agH TE ENO | WA W9 AGY
TaTa Y s wfgy gw o« Wd)

MR. DEPUTY-SPEAKER : Let us

reach that item. We shall decide at that
time.
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Centra! Sales Tax

MR. DEPUTY-SPEAKER : 1 under-
stand your feelings and 1 appreciate them
very much. I am only sceking your coopera-
tion so that we can reach that item.

SHRI MADHU LIMAYE : The House
is the master ot its own procedure.

SHRI S. KANDAPPAN (Mettur) : Let
me have a minute.

I would like to cooperate with you wvery
much. But Jook at the agenda. Next is
the Central Silk Board Bill and the Tea
Board Bill—both these Bills wese passed in
this House and they went to Rajya Sabba.

There, they were amended and again they
bave come to us. So, we bave to copsider
and pass them. Do you think that it is
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bumanly possible ? Further there are other
items. Tt won't be possible at all to reach
the item unless of course we Ieave the other
items.

So, let us find a way vut whether we
can start a discussion on this important
issue of scheduled castes.

MR. DEPUTY-SPEAKER Let me
have one word. It is true that the House
is the master of its own procedure. But,
this time-table has been prepared by the
Butiness Advisory Committee, moved
before the House and accepted by the
House,

So, it is not as if this has been foisted
on the House...

SHRI S. KANDAPPAN: But the
order of the items is not prepared by the

Business Advisory Committee. It only
indicates the items.
MR. DEPUTY-SPEAKER : My sub-

mission is that the other items are only
very small and formal things .

SHRI S. KANDAPPAN : But it is
not possible to take up the last item ..

MR. DEPUTY-SPEAKER : It will be
possible to touch it, and when we reach that
point, we shall decide ...

SHRI S. KANDAPPAN: The Tea
and Silk Board Bills themselves would take
about four or five bours.

MR. DEPUTY-SPEAKER :
Chowdhary Ram Sewak,

Now, Shri

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): 1 beg to move that the
following amendments ...

MR. DEPUTY SPEAKER : The hon.
Minister is moving this motion. This is
just a formal one. The next one s also a
formal one, Then, we have a Bill for
reference to Select Committee, mand that
is also just % be adopted without
discussion.



